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Shri Shinde: We have not receiv-
ed any. complaint to that effect.
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The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Some allegations were
received by the Election Commis-
sion about the use of Government
machinery in  connection with the
last biennial elections to ‘the Uttar
Pradesh Legislative Council. Some
of them were too vague for any
action and some were reported base-
less, Some cases have been refer-
red to the Chiet Electoral Officer and
Chief Secretary of the State to find

AUGUST 2, 1966

Oral Answers 1770

out whether these allegations have
any basis in facts. Their reports
are awaited by the Election Com-
mission.

(b) Does not arise.
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Shri C, R. Pattabhi Raman: I have

got a long list here. There is
reference to use of government
vehicles and all that. The entire

list is here. But as I said, this is
being inquired into and we are
awaiting the Election Commission’s
report.
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Shri C. R. Pattabhi Raman: To the
best of my knowledge, that is not
the charge.
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Shri Dinen Bhattacharya: He is
also an officer of the UP Government.
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Shri D. C. Sharma: Is it not a fact
that some of the members of the
Legislative Assembly in UP, mostly
the Opposition Members, have sold
their votes at black market rates....

Mr, Speaker: Order, order. I would
not allow that question.

Shri D. C. Sharma: May I know
what has been done in that connection?

Shri Surendranath Dwivedy: He
means to say that the Congress Mem-
bers are selling at the market rate;
at the blackmarket rate the opposition
only is selling,

Mr, Speaker: We ought to behave
with greater responsibility. If all of
us are thieves, there is no use of pub-
licising it,

Shri Bhagwat Jha Azad: It is just
a retort to the hon, Members to behave
responsibly. I think this should be
directed to them.

Mr. Speaker: This is directed to
every Member, whoever he might be,
and wherever he might be.

Shri Surendranath Dwivedy: It is
not only in U.P. Is it not a fact that
often the Government machinery is
used for the purpose of elections and
may I know whether Government is
thinking of suitably amending the
election law in order to prevent this
happening all over the country?

Shri G. S. Pathak: The question re-
lated only to U.P. I have not made any
enquiry from the Commission with re-
gard to the happenings in other States.
So far ag the question whether the law
will be amended or not, to be more
correct whether Government is think-
ing of amending the law or not, is
concerned, I would invite the hon.
Member’s attention to section 171(c) of
the Penal Code which lays down that
anyone who interferes with the free-
dom of the electoral process will be
committing an offence which is pun-
ishable under the Penal Code.

= vwdaE ara : § A A
§ ST AT £ T IO SRW ®
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Shri, Bhagwat Jha Azad: Since, I
appreciate the eagerness, of the hon,
Minister to have an impartial enquiry,
may, I know whether, it falls, under the

pugview. of. the Government or. the.
Election, Commission exclusively, to en-.
If it is: under:

quire in{q, the matter?
the purview of the Election Commijs-
sion. ‘does he want to see that the en-
quiry is made not by the electoral offi-
cer because in every State he is a
nominee of the
rather than somebody else? That is
the point which hon, Members would
like to know.

Sbri G; S. Bathak:. So

erament servants in the. electeral pre-

cess. 1 know. of-the. Central: rule, I
believe that:there.is a.similar-rule for-

the States also. The Gevernment can
certainly take action under that rule
if Goverament. is. convinceg that seme-

body has brakep that:rule..
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Shri Bhagwat Jha Azad: Is that a

reply to my question?

Shri G, S. Pathak: I am answering
the question, I have not- completed it
yet.

=y PEA wI FRAW AT 0]
I AgES W ¥ 9T 3
TG

Shri G. S. Pathak: My hon, friend
Shri Azad, could have objection. if I
had sat down, and that might have
shown that I had completed the
answer, (Interruptions).

Shri Bhagwat Jhg Azad: You are
not answering the question. That is
why I am objecting.

Shri_ G. §. Pathak: I know you
are objecting to everything, I know
that:

Shri Bhagwat Jha Azad; I objoct
to a lawyer coming in Parliament
and behaving in this, menner. He
ought to. behave in a. preper way.

If you are a Minister it does not
matter, you must know how you
should behave in Parliament, This
is- not- the- Supreme- Court: This

Minister must know- how- to- belave,
How can he cast an aspersion that
I am objecting to everything. Why
should he. do it in that. manner?

Mr. Speaker: Would he sit down?

Shri Bhagwat Jha Azad: Yes, I
am sitting down, but the Minister
shoulg behave better. This is not-a
law court for.earning- money,

| Tl aE ¥ e fawr
Afed  (swwar)

sreaE AR : wr faft R Y
T E’Eﬁ'; . e W‘-Fﬂﬂlﬁt \ fafa
Y Y - & fr o ada- R
THG | R aw %!mn“hmi fom:
fafer wwlY-t Frorves-sme
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Shri Bhagwat Jha, Azad: He must
behave properly.

Shri G. S. Pathak: May, I com-
plete the answer, Sir?

Shri Bhagwat Jha Azad: Why
should he cast aspersmns like this,
Mr, Speaker, I want to know. The
Minister must know parliamentary
manners.

Mr. Speaker: He has said enough,
he must sit down now ... (Inter-
ruptions).

Shri Bhagwat Jha Azad: He has
come to Parliament only a few
months back; I am here for the last
12 years and 1 know things much
better than the hon. Minister.

Mr. Speaker: If I had been allow-
ed, I would have said something. but
when Members take recourse to theu'
own agltated mmds and they gwe
them out and- have their own way,
what can I-do

Shri. Bhagwat Jha, Agad; 1
SQITY.

Mr. Speaker: So many Members
have said enough; there is nothmg
further. that I have tp. say, If- the
Members want. me. to, take agtion at
any moment, t.hey should leave it to
me . .. (Interruptiqns), There ought
tg he some end,

oY e : A TEEA, TAL AT,
TFY AT ATE AT A AT qIF F A
TEY 7 T & 1 A T e g
FTHAIR A g8 @ FE FR
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HY T A, I e o g
¥ 91fed. | T 99 FR-F e W
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qalar. w1 @A Y W) d
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Shri G. S. Pathak: I further want-
ed to say that the Election. Com-
mission is an independent. body. The
allegations made against the indivi-
duals concerned are before the Elec-
tion Commission. Government can-
not- interefere with their working as
under article 324 of the Constitution,
that is an independent body. So far
as Government is concerned, I have
placed the position before the House.

Shri. Surendranath Pwivedy: The
quiestion has not been answered. The
simple question was. whether the
oﬂiger to hald the enquiry was. a
nomineg, of thg State Government,
whether the enquiry was. condyetad
by the same oﬁcer or not

Shri G. S. Pathak: I shall place
the entire information which I have

received from the Election, Com-
mission.
Mr. Speaker: The. simple question

is whether. this- enquiry has been
held by the electoral officer who is
a. servanpt. of the State. Government.

Shri G. S. Pathak: I am not in a
pasitian. to say- whether. the electoral
offieer, who is. to. make the enquiry
under the. ardets of the. Election
Cemmigsion, is a. government servant
o. not, I can, enquire. (Interruptions)-

Mr. Speaker: The hon. Members
are. very well aware that though the
Election Commission ig an. indepen-
dent body. the machmery that it
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uses is always from the State Gov-
ernments; these electoral officers are
sepvants of the State Governments.
There is no doubt about it. Why
should there be a question about it?
Though there might be some that
might be from outside, most of the
electoral officers are taken from the
State Governments. They are State
servants; there is no doubt about it.
But then too, our Constitution has
provided that it is an independent
machinery because it is  presided
over by the Chief Election Commis-
sioner who is certainly under the
Constitution ap independent man.

Y JWEN : qeqE WS, IF qEA
F i 7 Y fafg il FT A W
I 9T IY FTE s AT 9947 & |
Agricultural Credit Corporations

+
*183 Shri Vishwa Nath Pandey:
Shri Warior:
Shri Eswara Reddy:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Dighe:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to refer to
the reply given to Starredq Question
No. 1595 on the 10th May, 1966 and

state: 7.

(a) whether the question of sett-
ing up Agricultural Credit Corpora-
tions in the States has since been
considered by Government; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Food, Agriculture, Community
Development and Cooperation (Shri
Shyam Dhar Misra): (a) and (b).
The matter is still under considera-
tion.

= fasgma arim ;- & S
argan § 5w wwa or wafe v W@
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Shrimati Ramdulari Sinha: May
I know whether Government has re-
seived any protest against setting up
of such Agricultural Credit Corpora-
tion and, if so, from which States, and
may I know whether it is a fact that
such Credit Corporation is going to
affect the co-operative structure?

Shri Shyam Dhar Misra: No, Sir,
As a matter of fact, this attempt will
be to strengthen ultimately the co-
operative structure, and we have got
a unanimous recommendation from
all the State Governments for accept-
ance of thig scheme.

=t WiwR qw q@: K Jar
=T § fo farael st & IR 3R
e et s, g7 <| g Ffat
9 NI AT 99 g FAET 9T e
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